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(viii) NEED TO SET UP PHOTO FILM
UNIT OF MAJKBALL
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13.30 hrs
(Demands for Grants 1983-84—Conlid)
" Ministry of Home Affairs—Conld)

MR. DEPUTY-SPEAKER : We go to
the next item—Further discussion and voting
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on the Demands for Grants undcrtbdﬂrw
of the Ministry of Home Affairs. Shri
Kusma Krishna Murthy was on his legs.
He may continue.

SHRI KUSMA KRISHNA MURTHY
(Amalapuram) : Mr. Deputy-Speaker, Sir,
yesterday I was speaking about the North
Eastern Council. This was set up in 1972
and in the Sixth Plan, an allocation of Rs.
340 crores was made. I request that it must
be enhanced in view of the existing back-
wardness in all the States which come under
the North Eastern region. It is not only im-
portant to enhance the allocation but it is
equally important to monitor the develop-
mental plans by the Government. This is an
important aspect because most of the probl-
ems which are cropping up there are oniy
due to backwardness and consequent unem-
ployment.

Coming to the important item, namely
Assam issue, this has been discussed in this
House on the various occasions. T would
like to make one observation in this debate.
During the last three and-a-half years, the
Govenment have not spared any efiorts in
finding out a solution to the Assam problem
within the framework of the Constitution.
We have a *Constitution, the laws of
the land, international obligation, humani-
tarian §rounds and so many other
matters, which have to be taken into consi-
deration while offering a solution to a par-
ticular problem of a region or particular
group of people. When you are offering a
solution to one region, it should not create
a problem to another region. This is aa
important point which our Government
should bear in mind when they are trying
to find out a solution to any problem in
any region either Assam or Punjab.

In fact, there is a strange paradox you
can find from the @pposition Parties that
those who partipated in the discussion have
also boycotted the elections, at the same
Though some of them have encoura-
ged the agitation, they have accused the
Government at the game time. We are not
able to understand their attitude., Due to
the recent violence in Assam, all sections of
the society suffered and even today there
are 2,38,688 persons who are still under
187 relief camps. The Government is - not




